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DELHI LEGISLATIVE ASSEMBLY

BRULLETIN PART -1

‘Lrief record of proceedings)

Wednesday, 17" july, 2002/ Aashada 26, 1924 (Saka)

Mo.S4

I 2300

2 30zrM

3.05 P

Quesiien Hour:

Starred Questions 41-43 werz asked and replied. Replies to Stured
Duesiious -4-50 (Except 48) and Unstarred Guestions 75-118  were laid
on the 7 able.

Fapers laid oa the Table:
The “Ainister of Finance laid copies of the Notifications as mentioned in
Annexure A on the Table of the House.

Dr. Jagdish “Aukhi and other Members of the opposition party souglii fo
know the fate of their notice {-- call attention motion. Tte Chair stated
that the Secreiariat has in all recc = thirteen call attention notices and
depending cn the impor:ance of the s.. “ct-matter he wonid decide as to
which cae is to be listed.”

As one cf the member Shri Sahab Smgh Chauhan, continned to
pretest demanding discussion on their: cdll attei: tmn notice, he vvis asied

- to withdraw froiu the House. = &

3 3.06 Pt

(

4 342PM

(The other Member_s of the opposition party walked out under protest.’

SPECIAL MENTIONS ( Rule 287 )
The {ollowing Ivfembers made Special Meations under Rule 287:

1. Smut. Kiran Choudhry (Minister of Development intervened)

(The opposition Members, who had walked out, returned and recuested
the Cheir tc revoke his decision regarding Shri Sahab Singh Chautan.
The Chair agresd.) '
Shii Nand Kishore Garg
”h Shish Pal -
shri Bheeshm Sharma
Shri Amrisk Singh Gautam
Shri Veer Singh
Shri Moaan Singh Bisht (The Minister of Social “Velfare
intervened)
& Shri Muila Ram Gangwal
9. ShriRecjy Than
IO Shr: Fachey Shyam Khanna
Shii Moti Lal Bakoliu

tn W M)

<3

#otioa Under Kale 107:
Shkri Surender Kumar moved the following Motion:
“This Fouse recommends that all residential and agricultural land

"y



4.16 PM

451 PM

A

b
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allotted under Prime Minister’s 20 Point Programme to the landless be
returned to the allottees and their names be entered in the revenue
records;

in the event of acquisition of land allotted under 20 Point Programme for
government use, it be ensured that the monetary compensation is paid
to the concerned family or alternative plots are allotted; and

the House also recommends that the original landless families belonging
to the Scheduled Castes community be provided residential plots during
Chakbandi.”

The following Members participated in the Debate:
Shri Charan Singh Kandera

Shri Mala Ram Gangwal

Shri Roop Chand

Shri Brahm Singh Tanwar

Shri Naresh Gaur

Shri Amrish Singh Gautam

Shri Veer Singh

Shri Brahmpal

Shri Moti Lal Bakolia

20 f0a N B L e Lk b e

The Minister of Development replied.
The Motion was put to vote and adopted

The House adjourned for tea break.

The House reassembled.

Short Duration Discussion:

Smt. Kiran Choudhry initiated discussion on the acute shortage of CNG
and the problems being faced by transporters and commuters.
The following Members participated in the discussion:
Dr.(Smt) Kiran Walia

Dr. Jagdish Mukhi

Shri Surender Kumar

Shri Amrish Singh Gautam

Shri Naresh Gaur

Shri Roop Chand

Shri Tarvinder Singh Marvah

Shri Jile Singh Chauhan

P©NAU AW~

The Minister of Power and Transport replied to the debate.

6.13 PM The House adjourned up to 2.00 PM of 18" July’2002.

17" July’2002
Delhi

SK Sharma
SECRETARY
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